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(a) whether attention of Government has 
been drawn to tbe news item appeared in 
the 'Hindustan Times* of 13 July. 1984 
wherein it has been stated that terror stalks 
the residents of Lnderpuri. New Delhi due 
to stray bullets from the nearby army shoot­
ing range showered down on the areas each 
day ;

(b) tbe number of persons injured as a 
result of these stray bullets ; and

(c) the action taken by Government to 
avoid tbe incidents ?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DBO) : (a) Government have 
seen the news item. There is, however, no 
truth in it. *

(b) No case of injury has been reported 
during tbe year 1984.

(c) Elaborate arrangements eixsts in 
respect of small arms classification ranges 
to ensure that there is no risk to the public 
on account of the firing. In addition to the 
normal safety precautions, the following 
additional precautions have been adopted 
in tbe case of tbe lnderpuri range

1. Tbe height of the stop butt has been 
raised to 30 feet instead of the pre­
scribed 22 feet.

2. All firing from >00 m firing point has 
been prohibited, firing is only done 
from 200 m and below.

3. The twb outermost target slots are 
not being used.

4. There ia no firing conducted by 
medium machine guns.

5. The firing is supervised by qualified 
officers.

6. Junior Commissioned officers and 
Non-Commissioned Officers are 
detailed as Coaches to assist the 
firing cf recruits.

7. No firing is carried out from tbe 
standing position except in trenches.

8. Weapons are not loaded In the stand­
ing positions.

Withholding of Loan Granted by World
Dank to Bombay Municipal Corporation

3057.  ̂ SHRI J S. PATIL I Will the 
Minister of FINANCE be pleased to state I

(a) whether the Union Government have 
withheld crores of rupees from the loan, 
granted by tbe World Bank to Bombay 
Municipal Corporation for a specific 
project ;

(b) if so, the details about (i) total 
amount sanctioned/disbursed by World 
Bank with date (ii) the amount passed on to 
Bombay Municipal Corporation by Union 
Government ; and

(c) tbe specific reasons which made the 
Union Government to withhold tbe amount 
given by an international organisation to 
Bombay Municipal Corporation for a speci­
fic purpose 7

THE MINISTER OF FINANCB (SHRI 
PRANAB MUKHERJEE)! (a) and (b). 
World Bank loans are received by tbe 
Government of India and not by State 
Governments or local bodies. Additional 
Central assistance is passed on by the 
Government of India to tbe State Govern­
ments as per standard terms. It is for State 
Governments to further pass on such assis­
tance to local bodies. The Government of 
India have received two credits from tbe 
World Bank for the 1st and 2nd Bombay 
Water Supply and Sewerage projects for 
which the Bombay Municipal Corporation 
is the executing agency. The Credit extend­
ed for the first project was $ 55 million 
which has been fully disbursed during 
January 1974 to June 1981. For the second 
project, a Credit of 9 196 million has been 
extended and against this an amount of 
$ 47.96 million has been disbursed by IDA 
upto 31.3.84. In the case of the first pro­
ject which has been completed, additional 
central assistance of Rs. 32.875 crores, re­
presenting full entitlement of the State 
Government, has been passed on to ft. No 
further additional assistance is due under 
this project. In the case of the ongoing
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•ecood project, additional assistance of 
Rs. 33-309 crores has been given to State 
Government for the period ending 31st 
March, 1984, on the basis of credits dis­
bursed.

(c) In view of the above, the question 
does not arise.

Measures to Plug Loopholes Io Delhi 
Stock Exchange

3058. SHRI NAWAL K1SHORE 
SHARMA : Will the Minister or FINANCE 
be pleased to state :

(a) whether it has come to the notice 
of Government that a stock exchange 
broker has cheated the Delhi Stock Ex­
change of about Rs. 30 lakhs ;

(b) if so, the detail* of the case ;

(c) the action taken against the persons 
involved in the fraud ; and

(d) measures taken to plug the loopholes 
so that such frauds and cheatings do not 
take place in future 7

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) and (b). 
According to the information supplied by 
the Delhi Stock Exchange Association Ltd., 
recently, Shri Sardari Lai Mchra, a member 
of the Delhi Stock Exchange failed to meet 
bit obligations in respect of payment of 
Rs. 6,94,015.50 on account of delivery of 
shares and certain differences arising out of 
the closed transactions. The Stock Exchange 
has also received complaints from a number 
of other members of the Stock Bxchange 
from whom delivery of shares was taken by 
the aforesaid member against issue of bank 
debit notes or cheques to the extent of over 
Rt. 11 lakhs which have not been honoured 
for want of funds in his account. Further, 
the Exchange has also received complaints 
from various investors regarding non­
payment of money by the said broker 
against sale of shares or non-delivery of 
shares against ihe payments made to the 
extent of about Rs. 10 lakhs.

(c) and (d). The Delhi Stock Exchange 
bat informed that relevant Bye-laws and 
Regulations io regard to settlement of

bargains in non-cleared securities are 
being strictly enforced. Shri Sardari Lai 
Mehra has been declared a defaulter under 
Bye-law 308 of the Delhi Stock Exchange 
by the Board of Directors of the Exchange 
in (he meeting held onjfth July, 1984.
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